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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
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C.P.go.ll?/gs in

0.A.Ne.1261/97, Dt. &f Tecisjen : 07-01-3°

R.Bhacker Raeo ..applicant.

Vs

sri J‘).V.B.r‘it‘n.n 1

Chief Festmaster General,

&;P.Circle, Hydergbacd~1, . sREspendent.

Courgial for the spplicant t Mr.B.S.A.Satyanarayasna

Ceunrsel for the respeneents ¢ Mr.B.NM.Sgrma, Sr.CGSC.

THE HCM'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HCN'BLE SHRI B.S.JAI FARAMESIWAR : MEMBER (JUDL.}
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learned ceunsel fer the apelicant ané Mr.B.N.Szrma, lsarned

c@un49l for the regpendents,
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CRDER (PER HMON'BLE SHRI R. RANGARACAN : MEMBER (ADMN,) )

Hesrd Mr.Gurupsdam fer Mr.B.S.A.Satyemarayana,

The judgement in the OA-d® reaés as belewi-
“The pay ef the apmlicant should be fixed im the
past of AHRO Supervisery csére in sccerdsmpce with
pr 22(1) (a) (1) (eld FR 22(C)) w.e.f., the dste he
aseumed charge RE ag AHRC netienally. He ig eptitled
fer arrears en that basis w.e.f., 22.9-8¢§ j.,e., one
year prier te filirg ef thie oA, {This OA jis filed en
22-8-97)," |
. Te-4zy the lezrned ceunsel fer the regpondents
lced & letter stating that the erder of this Tribural
8 25-00-87 haa heen immlementsd apd that has been cenfirmed
he ctncerﬁeﬁ aitherity Imcharge.
“ Ip view of the abeve the CF is clesed. MNe ceste.
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(R, RANGARAJAN)
MEMBER (ADMN.)
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